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Action Taken Report in compliance of order dated 30/07/2021 issued by Hon,ble

National Green Tribunal in the matter of O.A No. 94/2020 C.Z Shri Manish Kaurav
Vs State of M.P. & others :-

Hon,ble National Green Tribunal issued the following direction on order dated
30.07.2021 in the matter of O.A No. 94/2020 C.Z Shri Manhish Kaurav Vs State of M.P.
& others

“The perusal of report reveals certain illegalities / irregularities, as raised by the
applicant containing

I Arial distance has been given while deciding the siting criteria.

II. The Arial distance as narrated is stated to be 3 to 7 Kms. (though it requires exact
distance.)

111, Existence of illegal path way constructed across the river bed.

IV. Large size pits were observed out of the mine lease area (though it has been stated
that action has been taken but nothing has been stated as to what action has been
taken and what is the result)

V. The Committee observed th;zf road was damaged in few patches.."

V1. 03 cases of illegal mining and 146 cases of illegal transportation of mining have
been narrated in the report but the action taken by the Competent Authority has
not been reported.

VII. The action under the Madhya Pradesh Sand (Mining, Transportation, Storage,
and Trading) Rules 2019 have been reported but nothing has been expressed about
the action taken under the Environmental (Protection) Act, 1986.

State Pollution Control Board, Bhopal is directed to fulfill its statutory duty and also to
do the legal action according to !aw. The copy of the Annexure-7 filed by the applicant
which is signed by in-charge Officer of the Collector, Mines Branch, Narsinghpur, Sub-
Divisional Officer, Revenue Department, Narsinghpur, Representative of Madhya
Pradesh Pollution Control Board with regard to the inspection dated 26.11.2020 be send




|
to the MathLa Pradesh Pollution Control Board and also to the Member of the
Committee to submit the action taken report on these points. The facts as contained in
Annexure-7 signed by the three (3) senior responsible Officers of the Administration
should be taken into account and considered seriously”
Hon’ble NGT order dated 30/07/2021 is enclosed with Annexure-I

Madhya Pradesh Gazet Notification Dated 05/01/2021 decided for sanction sand

stockyard Details of sand stock are as follows :-

S.No | Name of Sand Stock | Stock license | Area | Road Distance from

Yard & Location granted by Mining sand mines
Department

1 Dhanlaxmi Merchandise | Letter No. 1102 dated | 0.498 More than 5 Kilo
Private Limited. 27/06/2020 Hect Meter
Village-Sahawan Tehsil -
GadarwaraDistt.
Narshinghpur,

2 Dhanlaxmi Merchandise | Letter No, 1059 dated | 0.809 7 Kilo Meter
Private Limited 25/06/2020 Hect
Village- Banbari Tehsil -
GadarwaraDistt.

Narshinghpur (M.P,

3 Dhanlaxmi Merchandise | Letter No. 1008 dated | 0.202 More than 5 Kilo
Private Limited. 20/06/2020 Hect Meter
Village - Tumda Tehsil -
GudarwaraDistt.
Narsinghpur (M.P.),

» As per Gazzet notification dated 05/01/2021 of Govt. of MP for sanctioning of
sand stockyard distance should be within 5 to 8 KM from nearest valid sand mine.
» 03 cases of illegal mining and 146 cases of illegal transportation of mining have

been narrated in the report. The Information is attached with Annexure-II

The Following officers in the team visited the Pathway across the Dudhi River:-
1- Rajesh Kumar Maravi, Tahsildar Gadarwada Dist-Narsinghpur
2- Shri Sumit Gupta, Mining Inspector, District Mining office Narsinghpur.
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3- Shri Rajkurnar Jain, Junior Scientist, Regional Office, M.P. Pollution Control
Board Jabalpur
> Pathway across the river Dudhi from Maheswer Narsinghpur District to Bedar

Sand Lease of Hoshangabad District. The Pathway was ‘constructed by for
contractor of Bedar sand mine of Hoshangabad District before the present group
contractor of Narsingpur District M/S Dhanlaxmi -Marchendize Pvt. Ltd.
occupying the sand mines of Dudhi River. The District Collector Narsinghpur has
informed to State Mining Corporation Bhopal for this péthway. Copy of Letter is
enclosed with Annexure-IIl. The prior contractor of Bedar sand mine was
surrender the sand mine Bedar in Dec 2020 and simultaneously dismantle and
destroy the prior constructed pathway which was constructed from Bedar
Hosangabad District to Maheswar Narsingpur District. It is also stated that the
river Dudhi is a non perennial river and generally water flow in rainy season and
other time the river is found almost dry. Presently there is no pathway in Dudhi

River.
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No. 04
BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
{Through Video Conferencing)
Original Application No. 94 /2020{CZ)
Manish Kaurav Applicant{s)
Versus
State of Madhva Pradesh & Ors. Respondent(s)

Date of hearing: 30.07.2021

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Applicant(s): lh\lone

|

i
For Respondenifs): tMr. Dharamveer Sharma, Adv.

| Ar. Szchin K. Verma, 8.

Ftﬁ_ : Parul Bhadoria, Adv.
lt i.m Shankar Shrivastava, Agv.
|

ORDER

1. Learned Counsel appearing for the State has submitted that the replv on
behalf of Respondent No. 1 & 2 have been filed. He sought a short time to
file reply on behalf of Respondent No. 3.

2. The perusal of report reveals certain illegalities / irregularities, as raised by
the applicant containing :-

i Arial distance has been given while deciding the siting criteria.
i.  The Arial distance as narrated is stated to be 3 to 7 Kms. (zhoi:gh
it requires exact distance.)
. Existence of iliegal path way constructed acrcss the river bed.
iv.  Large size pits were observed out of the mine lease area {though it
has been stated that action has been zaken but nothing has been
stated as to what action has been taken and what is the resuit)

v. The Committee observed that road was damaged in few patches.



vi. 03 cases of illegal mining and 146 cases of illegal tra..<portation of
mining have been narrated in the report but the action taken by
the Competent Authority has not been reported. K

vii,  The action under the Madhyza Pradesh Sand {Mining,

ransportation, Storage, Trading) Rules 2019 have been reported

T

but nothing has been expressed about the action taken under the

Environmental (Proiection) Act, 1986
State Pollution Control Board, Bhopal is directed to fulfill its statutory duty
and also to do the legal action according tc law. The copy of the Annexure-7
fited by the applicant which is signed by in-charge Officer of the Coltector,
Mines Branch, Narsinghpur, Sub-Dwisional Officer, Revenue Department,
Narsinghpur, Representative of Madhya Pradesh Poliution Control Board
with regard to the inspection dated 26.11.2020 be send to the Madhya
Pradesh Pollution Control Board and also to the Member of the Committee
to submit the action taken report on these points. The facts as contained in
Annexure-7 signed by the three {3) senior responsible Ofiicers of the

Administration should be taken into account and considered seriously.

Put up with the further Action Taken Report and the reply on

25% August, 2021.

Sheo Kumar Singh, JM

Arun Kumar Verma, EM
June 30% Juiy, 2021
0.A. 94/2020(CZ)
PN
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2(111) “Existence of illegal pathway constructed across the river bed”
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2(IV) “Large size pits were observed out of the mine lease area (thought it has
been stated that action has been taken but nothing has been stated as to what
action has been taken and what is the result”
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2(V) “The committee observed that road was damaged in few patches”
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2(VI) “03 Cases of illegal mining and 146 cases of illegal transportation of mining

have been narrated in the report but the action taken by the competent authority
has not been reported.”
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ANNEXURE IV

Photograph taken During Inspection at Dudhi River Near Bedar Mine on dated 30/07/2021
in the matter of Hon’ble NGT Bhopal O.A No. 94/2020 (C.Z.) which Uninterrupted

showing the flow of River Dudhi

Maharagaon, Madhya Pradesh, India
Maharagaon, Madhya Pradesh, India

Lat 22.951257°
Long 78.512092°
10/08/21 04:36 PM

Maharagaon, Madhya Pradesh, India
Maharagaon, Madhya Pradesh, India

Lat 22.951257°
Long 78.512092°
10/08/21 04:36 PM

a GPS Map Camera

ﬁ GPS Map Camera




